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Senal 	
Office note as to 

No. of Date of 	 Oder with Signature 	 attion (if any) 
taken on 

Order Order  

j-ard learr4 Counsel for the 	C  

\j - 

AppliCant and learaed kIditional Standin rc* 

Counsel shri Urna lallav Mohapatra, 

appeariag on aehaif of the ReSp4efltS. 
) 'A 

Learned x1ditional standing Co.inSel has 

filed cy of a Letter from the petitioner 

to DjtOr,NIC, New Delhi aLonith the 

orders passed the rsCm with coy fo the 

Le a med c ounse 1 f Or tive petitioner. 

coig to this letter,the petitiOE 	
r7 

has deciited to join td which he has been 	[r.v 

t ran sEe r red and as pe r the orde rs passed! (' 

the re%, he is due to be relieved this 4,7751  
,fte moon and al s it has been orde red 

to sanctioi advance as per his entitlements. 

In view of this, leamned C AARSC1 for the 

petitioner submits that the pet itiore r 

not want to pursue this appliCati'*1. 

In view of this pet it i is d isaM of 

as not being rresed. 
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